An Act to prevent the improper use of certam emblems and names
for professional and commercial purposes.

[1st March, 1950] _
BE‘ it enacted by Parlinment as follows: -~

-1, Short title, extent, application and commsnnement —(1) This Act may:
be called the Emblems and Names (Prevention of ;.1,,"oper Use) Act, 1930..

(2) It extends to the whole of India exeen

% and also applies to citizens of India outside lndla o

N ) Tt shall come into force on such daté ns the Central Governmeut may,
by notification in the Official Gazette, appoint.

2, Definjtions.—In this Act, unless the context otherwise requires,—

(a) ‘‘emblem’’ means any emblem, seal, flag, insignia, coat-of-arms or
pietorial repregentation specified in the Schedule;

(b) ‘‘competent authority’’ means any authority competent under any
law for the time being in force to register any company, firm or other body
of persons or any trade mark or design or to ant )E.NP‘?E?W

(c) “name mcludes any “abbreviation of

3. Proh1b1t10n of 1mpr0per use of certain emblems and -names. —Nothth
‘\d‘bandmg anything contained in any law for the time being in force, no_person
% “shall, except in such cases and under such conditions as may be prescribed by.
& the Central Government, nse, or continue to use, for the purpose of any trade,
% business, calling or professlon or in the title of any patent, or in any trade

mark or design, any name or emblem specified in the Schedule or any colour-
able imitation thereof without the previous permission of the Central Govern-

ment or of such officer of Government as may be authorised in this benalf by
the Central Government,

4. Prohibition of registration of certain companies, etc.—(1) Notwithstand-

ng anything contained in any law for the time being in force, no competent
uthority shall,—

(a) register any- company, hrm or other body of persons whlch bears _
-any name, or’

(b) register a trade mark or design which bears any emblem or name, or

(¢) grant a patent in respect of an invention which bears & title con-
taining any emblomt or nume,

3 use of such name or emblem is in contravention of section 3.
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be punishable with fine which may ext

mad

{2) If any question® ‘ hether, any emblem
is an emblem specified in the.. Schedule .or-a colgurable imitation thereof, the
sompetent authority may refer thé qguestfon to' the Central Government, and,
the decision of the Central Government eon shall be final. :

5. Penalty.—Any person who cont s the provisions of section 3 shal

’to five hundred rupees.

6. Previous sanction for prosecutiod o prosecution for any cffence
punishable under this Act shall be 1nst1tuted except with the previous sanction:
of the Central Government or of any officer authorised in. this behalf by :genera
or special order of the Central Government '

7. Savmgs.-—-Nothmg in this Act shall exempt any person from any sult or.
.other proceeding which might, apart from bhls Act, be brought agamst hnn

8. Power of the Central Govemment to am':‘nd the Schedule.
Government may, by notification ‘it the Official Gazette, add -t or “alte
Schediile, and any such-addition ‘or alteration- shall have efféct as if it had bee

thls Act,

i o it

9. Power to make rules.—The &Central Government ‘may, by notification i
t»he Official Gazette, make rules to ‘carry out the purposes of this Act

’ THE S(,HILDULE

[See sectlons 2(a) and 3 '_] ‘ X

1 The name, emblem or official seal of the United Nations Organization,

2. The name, emblem or official seal of the World Health Orgamza.tlon
8. The Indlan Natlonal Flag
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